CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW OELHI

DA eN0.1935/1989

New Delhi, This the 20th pay of October 1994

Hon'ble Shri Justice S.C.Mathur, Chairman

' 4, shri R K Singh

Hon'ble Shri P.T, Thiruvengadam,ilember (A)

1. . Jagdish Bhagat
" 8fo Shri D.N.Bhagat
Laxmi Sagar Colony
P.0. & Uist. Darbhanga
Bihar, )

2. Shri Ajay Tiweri
8/o Shri v 8 Tiwari .
R-179 Greater Kailash-l
Neuw Delhl 110 g4e

Se Sh Om Prakgash
s/o Late shr Raj Singh
Asst Engineer(livil)
CCuw
All India Radio
T.U.Centre
Mirchai Bari
Katihar (Bihar)

s/o Shri K.N. Singh
141, RMC, Bariatu
Ranchi, Bihar-9

'5. Shri H K Padmaker

-s8fc Shri m ,R.Padmakar
Type 11/113 Seminary Hillsg
Nagpur, Maharastra

6. Sho.R M Garg
s/o Sh. J.K,Garg
B=45, NUSE part I
~Neuw Delh1 110 oas,

7. Shri A.K.Yerma :
s/o Shri H .R.3ingh
H No.5, Atamg Ram Ka Ahota
Ramte Ram Road
Ghazisbad (U.P)} =201001

'8, Sh. R.BiSinha

'5/0 8h R.P. Sinha
Village & P.0,Pauar
P.S. Sandesh '
Oistt.Bhojpur, Bihar,

9. Shri Sanjeev Batra

" 8/0 Shri H.C.Batra
K=3, NDSE Part 11
New Delhi 110 049

10. Sh. A\.K.sinha
sfo Sh. P.L. Prasad’
"AE(C) CCu, AIR
RATU ROAD
RANCHI-B IHAR

1. Shri §,P,Prasad
c/o Sikri & Company
Advocates, High CouLt Chamber
New Delii, vedlf
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12, Sh.T.Ganesh
3/0 Sh.Thiagarajan
p-11/m 2782, Netaji
New Delhi 110 023.

Wagar

13, Shri Rajeeﬁvkumar
s/o 5h. L.P.Garg
29, Krishan Kunj Extn - :
Laxml Nagar -co"“; ligants
Belhi-110 092. PP

é;‘Shri V K Rao, hkdvocate
Vs

1. Unicn of India
"~ through its secretary
Ministry of @nformation &
Bracdcasting, Shastri Bhawan
Dr.Rajendra Prasad Rnad
New Delhi,

2. Director General
All India Rgdio
Parliament Street
Neuw Delhi. 5

3, The Secratary ' | \

U.p.S.C .
New Delhi,

4, _The Department of Personnsl

& Public Grievances
Miniistry of Hgme Affulrs
North Nlock

NBU Delhlc

- 5, Shri S.R.Mandal

C/o Civil gonstruction Wipg
Calcutta ‘
6. Shri O P Mandal

c/o Civil Construction Wingh
S;llghar :

7. . Shr i ‘A,K.Khan
c/o Civil Construction Wingh
Jabalpur.

8. Shri K.P,Sankaran
© efo Civil constructicn wing
Madras

9.  Shri R.C.Das
c/o Civil construction ingh
-Imphal

‘-‘10. Shri K.F. Nandal

- e/o.Civil Construction wingh ,
Siliguri, , . .Respondents

By Shri P.H.RaMachandani, Advocate
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 Hon'ble Shri Justice S.C.Mathur, Chairman

"1, shri F.H.Ramachahdani, the lsarned counsel for
respaondents has stated that the application has become
inFructuoua in as much as respondengs No.5,7,8,9 and
'10 have been rauertad from the post of Executive | '
Engxnser(tivll) to the post of Asszatant Engineer{Civil)
and in the_present application tne-app11CﬂntS' challenge
was dirscted against their bromotion. |
2. The learned counsel for the apblicants Shri V K Rao
states that déspite effofﬁs he has not been able to
obtaiﬁ inétructiohs Frém the applicants, B
3. The applic?nta who uere.qeﬁree holder Assistant
Engineers wére aggrieved by the promotion of diplcma '
holder - Assistant Egginéers}to the post of Executive
Enginser;. Under . the Recruitmeht Rulas,'1975 both |
the catagoriés,bf Assistant Engineers were eligibls
for promotibn to the post of Esecutive Engineer;.
lbut uﬁder the rules enforced with effect from )
:30.4.88 the diploma holder Assistant Engingers were

: impugnad ‘
not eligible. The rl;n promoticns were made on
25, 4 89 1.9. after the enforcement of the rules.

- /eince
.The applicants plea tharsfora Wwas that %L ‘the private
Tespondsnts were prunoted after the enforcement of
‘the new rules they did not fall in the field: of ')
éligibility,and accordingly their promoti;ﬁ was
illegal.‘ | |
filed

4., In the reply affldaVlt‘fn behalf of the respondants

No.1 to 4 it wes asserted that ‘the private respondents

o -



—bym
were pranoted only on adhoc baSls and on coﬁsideration
of the Fact that B years service in the louer grada
were required ‘whigh the applicants haa. not comp}eted'
but the private reép@ndents.haﬁ. almost completed,

'_ fhe.leéfﬁed eéunsel for rBSponcénts has - conceded that
they had.: not cﬁmpletéd 8 yeééé;bh}{£é9§~l

" Had.- ciapleted about 7 years.

S. . Shr1 Pofie Ramachandanl placed before us a. photo—copy
af the crder dated 1.8.91 uhxchvsnous that the :
-fesﬁbhdsnts 5,7,8,9 and 10'ha§e beeﬁ"raverted te

the post.of: REs(L1v11} uith afFedt from 1.8 91 .A: /
aFternomnﬁ Thzs order covers dll the respondents )
.ekcept Respondent No.6 Shri D P Mandal., Shri
‘P.H,Ramachandahi‘is.unaﬁle tclmake anf stateﬁent '
regarding tihis pérty.

- 6. From fﬁé"Facts'brought ob record it appears

"'that the appllcatlon has becoma 1nfructUGUS and |

it isperhap& For th;s reason that the ledrnid

- coungel For the appllcdnt has not received

instructions, M

7. In view of the‘ébéga;‘thé application is

dismiSéed as inFructuous, There shall be no order'

as to costs,:

Py s R | : /Eop_/,Ju-

(P. T THIRUUENLQD&N) ‘ (s CoMATHUR)
Member(A) - . . ~ Chairman
- 20-10-94 - ‘ 20~10-94
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